
CORAM: 

CENTRAL .ADMH1ISTR.:I\TIVE TRIBUNAL­
JAIPUR BENCH, JAIPUR 

CONTEMPT PETITION NO. 17/2004 

IN 

ORIGil~AL APPLICATION NO. 394/2003 

With 

Misc. Application No. 301/2005 

"Jcu:_~\Cl... ~L h~ Nov~ ... ~s-

HON' BLE fviR. A. K. AGARifJAL, VICE CHAI Rl"l.Al'J 

HON' BLE fvlR. fJl. 1. CHAUHAN, fvlE!viBER (JUDICIAL) 
if-' 

Rajendra Kumar Shanna son of M.L. Shanna aged about 47 years, resident of 13/42, 
Jawahar Nagar, Jaipur. 

. ... Applicant 

By Advocate: l"lr. S.K. Sharma. 

-. 
1. 

Versus 

Arun Bhatnagar, The Sec.t'etary, Union o£ India, 
Department o£ Personnel and Training, Govt. o£ 
India, New Delhi. 

2 A.K. Singh, The Chairman, Central Board o£ Excise 
and Customs, Department o£ Revenue, Ministry o£ 
Finance, North Block, New Delhi. 

3. S. Chandra, Chie£ Commissioner, Central Excise and 
Customs, Statue Circle, Jaipur. 

4. Praveen Mahajan, Commissioner, Central Excise and 
C~stoms, Statue Circle, Jaipur. 

. .... Respondent 

By Advocate 

~ 
Mr. Tej Prakash Sharma 



ORDER (ORAL) 

The Peti t.ioner has filed this Con tempt Pe ti ti>..."'ln for 

th•2 alleged violation of th•2 order dated 20. 11.200.3 passed 

in OA No. 394/2003. 

2 Notices of this applic:a tion wa::: 9iven to the 

respondents. The respondents have filed reply. Afte_r 

disposal of this OA, the respondent::: have al:::o filed P.evievcr 

P,?tit.ion again:3t. that order. The respondent::: '•..rent to the 

'1:- Hon'ble Hi9h Court. The Hon'ble High Court remitted back 

the case to this Bench of the Tribunal to rehear the Review 

Applicatic:n a9ain. The said Re-vie\,,r Applicati0n l.rcras again 

dismi::::3ed bv this Tribunal. After the dismi::::::al of Reviev.r 

Applic.::-.t.ic•n, the respondents have filed l''lA No. 301/2005 

whereby annexing order dated 18.5.2()05. It has been 

mentioned in the said order th.::1t dir:e~:::tion give:• by this 

Tribun . .:1l ha::: br~en c·ompli•?.d. The HA is alloued and order: 

d.:-tted 18.5.2005 annexed ~'rith the l ... IA i::: taken on rec .. )rd and 

shall form part of the Contempt Petition. 

3 In view of this development, · the present Contempt 

Petition does not· survi vef and it is accordingly di:3missecl. 

Notices issued to the respondents are hereby dischar:ged. 

Wv 
( l"l . L . CI-fll.JJHJ\N ) 'UR· r,r1- T ·. 1._1--;.. t• •• - .f1.,;;A .:,u. :.l....u} 

HE:I'•IBER ( J) VICE Cl-IA.I PJ.'lAN 

AHQ 


